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CENTRAL ADMINISTRATIVE TRIBUNAL, 
A TYTTY A 	 XT 

DI11" 

Original Apnlication No. 262 of 2011 

Wednesday, this the 7th  day of November, 2012 

Hon'ble Mr. Justice P.R Raman, Judicial Member 
Hon' bie Mr. K. George Joseph, Athuinistrative Member 

B. Shyam, rieChnica1  Assistant, Dy. Conservator of 
Forest (Non Cadre), Offlee of the Chief Conservator of Forests, 
Southern Circle, Kollam. 

K.J. Samuel, Dy. Conservator of Forest (Non cadre), 
Office of the Chief Conservator of Forests (Vigilance), 
'I'hiruvananthapuram- 14. 

A.M. Babu Bonaventure, 'I'echnical. Assistant, 
Dy. Conservator of Forest (Non Cadre), 
Office of the Chief Conservator of Forests, 
Oiavakkode, Paiakkad-678 002. 

P.P. Cheriyan Kunju, Dy. Conservator of Forest (Non cadre), 
Office of the Divisional Forest Officer, Ranni, 
Pathanamthitta District. 	 Applicants 

(By Advocate - Mr. S. Sujin 

V e r s u s 

The State of Kerala, represented bythe Chief Secretary 
to Government, Government Secretariat, Thiruvananthapuram. 

The Principal Secretary to Government of Kerala. Forest and Wild Life 
Department, Government Secretariat, Thiruvananthapuram. 

Union of India, represented by the Secretary to Government of india. 
Ministry of Environment and Forests, Paryavaran Bhavan, 
CGO Complex, Lodi Road, New Delhi-i 10 003. 

Union Pubic Service Commission, represented by the Secretary, 
Shajahan Road, Dhoipur House, 
New Delhi- i 10 069. 	 Respondents 

[By Advocates - Mr. M. Rajeev, GP (R1&2) & 
Mr. Thomas Mathew Nelilintoottil (R3&4)J 

.."( 
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This application having been heard on 07.11.2012, the Tribunal on the 

same day delivered the fbllowing: 

ORDER 

By Hon'ble Mr. Justice P.R Raman. JudIcial. Member - 

The prayers in the Original Application are as Ibilows:- 

"(i) issue a writ of mandamus or any other appropriate writ, order 
or direction, directing the, respondents to convene the meeting of the 
Selection Committee for consideration of the applicants for promotion 
to the Indian Forest Service befOre 313.2011 and to finalize the 
selection before 1st  of April, 2011; 

(ii) To issue a Writ of Mandamus or any other appropriate Writ, 
order or direction, directing the respondent to publish the notification 
of the Select list for promotion to the indian Forest Service prepared 
by the Selection Committee without any delay and publish the 
notification of the selected candidates immediately thereafter; 

• 	 (iii) To declare that all the applicants will be eligible even after the 
• 	 retirement from service to be considered for the selection to the 

Indian Forest Service under the Indian Forest Service (Appointment 
by promotion), Regulations 1966; 

Grant such other and further reliefs as are just, proper and 
necessary or this Hon'bie Tribunal may deem fit to grant: and 

Award to the applicant the costs of these proceedings." 

2. 	When the case came up for consideration today, learned counsel 

appearing on behalf of the applicants submitted that the Original 

Application has become infructuous. Accordingly, the OA is dismissed as 

infructuous. 

(K GEORGE JOSEPH) 
nDPviiNiS i RAT! v r MKI-VIBEiR  

(JUSTICE P.R RAMAN) 
TIITAT % JUDiij IV!EMBER 

"SI'." 


